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OORDE R (Oral)

Hdn’ble Mr. Justice K;M.Aqarwal, Chalrman
Heard "the learned counsel for the applicant on

admission.

Z. It appears that the departmental enquiry was
initiated again§t the applicant in 1993. The enquiry
officer has submitfed his report to the disciplinary
authority on 24.5.1996 but so far ‘the disciplinary
authority has not taken any decision on the basis of that
report, The learned oounsél submits’ that although the
applicant made a representation before ihe disciplinary
authority‘ the matter is pending with him with the result
tha} he has been deprived of his consideration for

.j%w~//further promotion = to the post of Grade-~TI(Under
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cecretary). - We are of.the view that, 1ooking into

nature of grievance made by ~ the appliéant in 'this
application, it can be dispoéed of at the admission stage
itself by directing the réspondents’ Lo take an
appfopriaﬁe decision on the basis of the enquiry report
submitted by'ihe-Enquiry Officerrwitﬁin a perioﬁ of one
month from the date of receipt of a copy of this order,
after taking 1nto account the submissions made by the
applioant pursuant' to .supply of copy of the enquiry

report\to him. Accordingly, this case 1is dipsoed of.

(K.M.Agarwal)
Chalrman
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